
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

WEDNESDAY, THE EIGHTEENTH DAY OF MARCH
TWO THOUSAND AND NIUCTIY SIX

PRESENT

THE HONOURABLE THE CHIEF JUS,TICE SRI APARESH KUMAR SINGH
THE HoNouRo".a r^lnlro.TrcE G.M. MoHruDDrN

[ 3488l

...APPELLANTS

WRIT APPEAL NOs :1237 1444 & 1475 0F 2025

W.A. No.1237 oF 2025

Between:

Writ Appeal under clause 15 oJ_the Letters patent Against to set aside order passedin wP'2334 oF 2021 aatea-os.lt.ioiq 
". "irtfrlro in Review rA No.2 ot zozsdated 07.08.2025on the file of the Hlgh Court. 

--""""-

(Prayer is amended as oer court order dt.o6-01-2026 vide r.A.No.3 0f 25 inW.A.No.1237 ot 2O2Sl

' I!:'"t:?E, :A [R'fi H,*1,f frifJ;5" 
Pri ncipa I sec reta ry, H ome Depa rtm en t,

' H.,?#3:T,fr:::iB:o:''ce (Head or Porice Force), state or reransana,

t 
[l!"Atgfnal Director General of Police, Raitways, State of retansana,

' Iler?:??lntendent 
of Police, Railwav Police District, secunderabad. state

AND

1,

33:3?H"1#91ffi '9,33Bru?lT,f flff :S:l'.'^I:f, :ii,i:i^[X,g?,[,
2. Karri Srinivasa Rao. S/r,.ro"d,iii""oi"ifi i;?:Hitiff l#hl*iipfill'#?l,e&p"iiRairway

'[:ffi1"",tfr:':fff i[],f8i$;78,iHffE??:g#;:,*,:[ff Jff B#i.i
4. Vemunuri Laxmanachar

Ha;a;;s-d6i;iffi fil*?L?."J3,,il4:1lre:?$ jivears,occRairway

' [E:lTsl3,':#,jf;,:.,.i flE [:*fl3f ffigi3:,,j .3;.. 
vears, occ Rai,way



.I
I

6. Padman;rbuni NarasimhaRao,, .S/o-V€nkateshwarRao, aged about 55 vears.occ. Ra*wav Head constabre r.lo +ss, i.F.-s.r.rirpii^j,livotiJuJo."" '"''''
7. Kundavaram NageshwarRao,lyo]lte O^banna, Aged about SB years, Occ.Raitway t-tead co-nstabta ruo rizl, np.sill.liibLoro
8 Kemsararn Sa.llpaq, S/o yellaiah, Ased about 48constabre r,ro:3l, ii.p"s.Manchiryat ,Aditabad otrtlSir.' 

occ. Railway Head

' J""l'ilifi3ii,'J8lx;1 B:.=.'JiliSLA%* about 55 vears, occ Rairwav Head

'0fl :'io'll-i,*HEllb??r.i".u8n*",1"#*Ag:gabout54years,occRairway

"i:?:f:ii;:rl.fl,:'fi stfJ:-?BB'^?fl%T;f8,titB:sh::#:r;f i,i,Lfl lisr
12. Rudravaram Satvanarayana, S/o KrishnamRaju, Aged about 52 Vears. Occ.Raitway Hr:ad constabt6 No.24b, R:i;.d:ru;hiil'd;l uyaeraoao. 

.

"AX?fslill:!13x3,5,isffi :,,.,HlFS?flJ*rfg"lfiil"r#T3i3f

...RESPONDENTS

Petition uncrer section.l5'r cpc praying that in the circumstances stated in
lF_:ffi9qyil fited in support of tne pLtit'ioni 

-tt"'nigh 
Court may be pleasedsuspend the order in Review petition tA No. O2iro2s, dt.. 07.08.2025 in Wp. No.2334t2021.

Counsel.forthe Appeflant : SRI S.RAHUL REDDY, SpL.Gp. attached tc, the office of the Addl.Advocate General

Counsel for the Rr:spondents: SRt KOWTURU PAVAN KUMAR

IA NO: 40F 202!;

Petition under Section 151 cpc praying that in the circumstances stated in
the affidavit fireo in support of the petition, the High court may be preased
suspend the order dated 05.11.2024 passed in w.p.No.2334 0f 2021 as
confirmed in Review r.A.No.2 0f 2025 dated 07.08.2025 pass such order or
orders.

IA NO: 1 0F 2025

W.A.No.1 444oF 2A25

writ Appeal under r:rause 15 0f the Lefters patent against the order dt.11-12-2024.Wp.No. 33241 ot 2C.24 on the fite 
"f 

th;-iigh'i;;;.',



lr

Between:
1. The State of Telangana, Rep.by its Principal Secretary, Home Department,

Secretariat, BRKR Bhavan, Hyderabad.

2. The Director General of Police, (Head of Police Force), State of Telangana,
Lakd ikapool, Hyderabad.

3. The lnspector General of Police, Railways, State of Telangana, Hyderabad

4. The Superintendent of Police, Railway Police District, Secunderabad State
Telangana

...APPELLANTS

AND
1. J. Krishna Rao, S/o Raghava Rao, Aged about 48 years, Occ . Railway Head

Constable No. 477, ROP Bhongir, RPS Nalgonda.

2. B.G Prasad rao, S/o Late Ramulu Aged about 59 years, Occ. Railway Head
Constable No.265 RPS, Kachiguda.

3. T.Sai Babu, S/o Late Nageswara Rao, Aged about 56 years, Occ. Railway
Head Constable No. 316 RPS Hyderabad.

4. J. John, S/o J. Samuel, Aged about 54 years, Occ . Railway Head Constable
No. 169 RPS, Nizamabad.

5. Ivl. David Raju, S/o Late Das, Aged about 54 years, Occ . Railway Head
Constable No. 583, RPS, Secunderabad.

6. Koteswara Rao, S/o S.R.K Sastry, Aged about 55 years, Occ. Railway Head
Constable No. 522, RPS Hyderabad

7. G. Sai Kumar, S/o G. Satyanarayana, Aged about 54 years, Occ . Railway
Head Constable No. 15, RPS, Hyderabad.

8. M. Ravi Kumar, M. Ravi Kumar, S/o Venkat Rao, Aged about 54 years, Occ .

Railway Head Constable No. 199, RPS, Nizamabad.

9. S. Pandari, S/o Balaiah, Aged about 51 years, Occ . Railway Head Constable
No' 123' RPS' secunderabad 

...RES'.NDENTS

lA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circurnstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the order orders in WP. No. 33421 of 2024 dt. 11 .12.2024.

Counsel for the Appellant : SRI S.RAHUL REDDY, SPL.GP
. aftached to the office of the Addl.Advocate General

a

Counsel for the Respondents: SRI KOWTURU PAVAN KUMAR
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writ Appeal unrler crause 15 of the Letters patbnt Against the order Dated11112t2024 in W.p. No. 33742 of 2O24 on the file ofifrl Hign Court.

Between:
1. The State of Telanoana, Rep.by its principal Secretary, Home Department,Secretaria:, BRKR Bhavin, Hi,O-draiiao. 

"'

2' The Director Generar and rnspector Generar of porice, state of rerangana,Lakdikapool, Hyderabad.
3. The Additional Director General of porice, Rairways office of DGp office stateofTelangara, Hyderabad. - --' ''- "'-,
+. rng superintendent of porice, Rairway porice District, secunderabad. stateTelangana

.APPELLANTS
D

1. P. Muneshrvar Rao, S/o Late Rama Swamy, Aged about 52 years, Occ.Ra itway Head Constabte t to. s+b,' n pS l53iun?".i"0"0.
2. S. Srinivas,lu. S/o Late Guravaiah, Aged about 54 years, Occ. Railway HeadConstable No. 197 RpS, HyOeiabj

'i;YEts"."SBBiJft i'1,?'aBE:?i"X;f :rd,t'F8iifl*',.#ars,occRai,wav
o 

331,!fir:oi:1i9j f3 [i]::al,*o about 4e years, occ. Rairway Head

5. S. A. Rahman, S/o Late lmamsahed, Aged about 52 years, Occ. RailwayHead const,rbte No. 268, Rps,-$;u;AHb;;"'-
6' The superintendent of porice, Rairway porice District, secunderabad. State,Telangana.

..RESPONDENTS

Petition under Section 151 cpc praying that in the circumstances stated
in the affidavit firerr in support of the petition, the High court may be preased to
suspend the order orders in Wp. No. 33142 ol 2024 dt. 1111212024.

Counsel for the Appellant : SRI S.RAHUL REDOY, SPL.GP
attached to the office of the Addl .Advocate General

Counsel for the Respondents: SRI KOWTURU PAVAN KUMAR

The Court made thr: fottowing: COMMON JUDGMENT



IN THE HTGH COURT FOR TT{E STATE OF TELANGANA
AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APAR.ESH KUMAR SINGH
AND

THB HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PPEAL Nos. I 7,1444and 14 of 2025

DATED : 18.03.2026

w o.1237 of 2025
Between:

The State of Telangana. rep., by its principal Secretary,
Horne Department, Secretariat, I{yderabad and 3 others.

Appellants
AND

Gangarapu Thirupathi and 12 others

.. Respondents
w.A. No.1444 202s
Between:

The State of T'elangana, rep., by its principal Secretary,
Home Department, Secretariat, Hyderabad and 3 others.

Appellants
AND

J. Krishna Rao and 8 others.

Respondents
W.A.No.l 75 of 2025
Between:

The State of Telangana, rep., by its principal Secretary.
Home Department, Secretariat, Hyderabad and 3 others

AND

P. Muneshwar Rao and 4 others.

... Appellants

f
I

Respondents

\
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COMMON JUDGMENT:

Mr. ti. Rahul Reddy, learned Special Government Pleader attached to

the office ,rf the learned Additional Advocate General appears for the

appellants.

Mr. Ilowturu Pavan Kumar, learned counsel for the respondents/writ

petitioners.

2. By c,rnsent of the learned counsel for the parties, these matters are

being taken up for disposal.

3. w.A.No.l237 of 2025 is filed being aggrieved by the order dared

05.1 I .2024;rassed in w.P.No .2334 of 2021 as confirmed in Review I.A.No.2

of 2025 datt:d 07.08.2025. W.A.Nos.1444 and 1475 of 2025 are filed being

aggrieved bJ,the order dated 11.12.2024 passed in w.P.Nos.33742 and 33421

of2024.

4. The 'writ petitioners have admittedly got absorbed in Government

Railway Police by virtue of the directions passed in Original Application

Nos.4311 and 4367 of 2007 by the erstwhile Andhra Pradesh Administrative

Tribunal, HJ,derabad, (for short, "the Tribunal"), which got affirmed by the

Hon'ble Supreme court in Special Leave Petition No.l1948 of 2018. The

Hon'ble Supreme court, however, made it clear that the impugned order not

to be treate<l as precedent in any other case. Thereafter, the present writ

petitioners sought a direction up on the appellants to consider their cases for

I
I
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promotion to the post of l{ead Constables with effect from the date on which

they are eligible and are on par with Police Constables (Civil) and further to

consider their cases for promotion to the post of Sub-Inspectors of Police.

5. The learned writ Court considered the background facts that the writ

petitioners were initially appointed as Police Constable (Civil) and were

deputed in Railway Police during the year 1990-91 and later on got absorbed

by virtue of the judgment rendered by the Tribunal in the Government

Railway Police establishment. However, it was only reasonable for the

petitioners to expect that they would be considered as regularly appointed in

the appellant organization and considered as feeder category for promotion to

the post of Sub-[nspectors. The appellants took a plea that they cannot fill up

the post of Sub-lnspector of Police with persons from other departments on

deputation, when the feeder category i.e., Head Constables in the very same

department are available. In this background, the learned writ Court directed

the appellants to amend their Rules and consider the case of the petitioners for

promotion to the post of Sub-Inspectors from the date on which the post of

Sub-Inspectors are vacant. Their cases for promotion would be considered in

accordance with the seniority after granting notional promotion as Head

Constables from the year 2005 when the vacancies of Head Constables were

available. This has aggrieved the department to prefer the present appeals.

6. Learned Special Government Pleader subrnits that there are no separate

I
I

Rules for Government Railway Police establishment. Moreover, the direction

\
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of the learned writ Court to grant notional promotion as [{ead Constable frorn

the year 20(t5 when the vacancies of Head Constable were available is also

not proper since promotional exercise would depend upon not only the

vacancy available in the higher cadre, but other eligibility criteria and

consideratiotr of the cases of those who are in the zone of consideration by

properly constituted committee. [t is not a case where anyone junior in their

cadre has been promoted as Head Constable from the year 2005 in the

Government Railway Police establishment. It is submitted that the writ

petitioners are pressing contempt petition. The impugned directions rnay be

set aside.

7. Learned counsel for the writ petitioners submits that once the

petitioners have been absorbed in the Government Railway Police

Establishment from Police Constable (Civil) cadre, they have a legitimate

expectation ,rf being promoted to the higher post in the said establishment

Therefore, tlte learned writ Court was right in directing the appellants to

amend their .R.ules. Learned counsel for the writ petitioners, however, has not

been able to support the direction for grant of notional promotion as Head

Constable frrlrn the year 2005 when the vacancies of l{ead Constables in the

Government Railway Police establishment.

8. Upon hearing the learned counsel for the parties, we are of the

considered view that in the background of the relevant facts and

I
I

circumstances taken note from the pleadings on record, once the petitioners

\
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have got absorbed permanently as constables in Government Railway Police

establishment, the department cannot take a plea that their channels of

promotion would be governed by general rules. The petitioners cannot be

reverted upon their absorption to Civil Police and as such their caset fo1

promotion would only be considered in the establishment where they are

permanently absorbed. The Government Railway Police establishment

contains hierarchy of posts up to Inspector of Police which till now were

filled up only by deputation. In this background, we are of the view that the

appellants are required to frame Rules for consideration of cases of persons

who are absorbed in the Government Railway Police establishment like the

petitioners. However, the direction of the learned writ Court to grant the

notional promotion as Head Constables fiom the year 2005 only on the

ground that vacancies were available in that cadre does not appear to be

supported by sound reasoning. The cases of promotion to the post of Head

Constables would entail a promotional exercise. Mere existence of vacancies

does not confer right for notional promotion from a retrospective date as such,

that part of the impugned order is set aside-

g. Accordingly, these writ appeals are allowed in part with the direction

upon the respondent Department to frame Rules within a period of six months

for considering the cases of incumbents like the petitioners in Railway Police

establishment. The appellants would thereafter consider the cases of

individual persons for promotion depending upon the eligibility criteria and

I
I
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other condir.ions laid down under the Rules. If the petitioners have already

been promoted as Head Constables from the due date, their cases for further

prornotion ntay be considered as per the Rules to be framed

Miscr:llaneous applications, if any pending, shalI stand closed

SD/.K. SHYLESHI
JOINT REGISTRAR

/TRUE coPY// (q )
SECTIt,ft OFFICER /

1. The Prinr:ipal Secretary, Home Department, Secretariat, Telangana State,
BRKR Bhavan, Hyderabad.

2. The Director General, of Police (Head of Police Force), State State of
Telangana, Lakdikapool, Hyderabad,

3. The Additional Director General of Police, Railways, State of Telangana,
Hyderabad.

4. The Supr:rintendent of Police, Railway Police District, Secunderabad. State
Telangana.

5. The lnsperctor General of Police, Railways, State of Telangana, Hyderabad

6 Two CCs to THE ADDITIONAL ADVOCATE GENERAL, High Court for the
State of Telangana at Hyderabad. IOUTI

7. One CC tr SRI KOWTURU PAVAN KUIvIAR, Advocate. [OPUC]

8. Two CD Copies.

BSK
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To,



HIGH COIJRT

DATED:181031202G

COMMON JUDGMENT

WA.No.1 2:37, 1444 & 14tS ot 2025

PARTLY ALLOWING THE WRIT APPEALS
WITHOUT COSTS
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